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Re
Hon!' Justice K Nath v C..

Hon* K. Ohayya, AM,

Issue notice to the respondents to0 show cause
3s to why the petition be not admitted and list
~ this case for admission on 4-3-91 when it wou¢d
be disposed of finally. The respondents are .
directed to produce the record of the: appilcant
,'re51gnat10n Meticr and the orders by which the

......

‘resignation was accepted LA LT

Shri K.C, Sinha counsed

on behalf. Of'TeSpODdQHtSe let copies meant for

the respondents be handed over to Shri Sinha
CFOpy of this order.;, »

dCLupha liqu—n_“
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(tgk) .

0.A No,794/90

Hon,Mr, Justice U.C.3rivastava, V.C,
HO n.mr. K‘,,‘Obayya. ﬂ.m,

As the pleadings~%ra complete, the
case '1s disposed of &fter hearing the
Counsels for the parties, Judgement

has been dictated in the& open Court,

' “‘.MQ - . - . | IV.C‘
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‘0000 /\100L0700 \ ._/}.0..‘.":6.“'({7.—3..‘....‘...'ch‘\iespondoqt ’
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CURAM - N |
The Hon’ble Mt, Juﬁ’ﬁﬂk (A~ é gcvv’ﬁf//—?‘/ﬁ@v L/C

The- Hon bie mr, K &&C\.ﬁ Lf/?t, /724%

‘

1. - Whether Reporters 6f local ‘papers may -be alloyed tgo
see the judgment S

2.. To be referred to t'h\@ Reporis o or not. ¢ o o ; | s

3. Whe ther. their Lordships yish to ses the fair copy of
the judament 2 : '

4-  Uhether to be circudated to 21l other Benches 7 |
;o ' ' - Qignature :
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CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH, |
LUCKNOW,

‘0.A N0, 794/90 -
(T.A.i0,188/92 (TL)

fohd, Illizs Khan R REE Applicant

Us,

‘Union of Ipdia &

Others, ittt Respondents,

¢

Hon.ﬂr. JUQtiC@ U‘CO .Svrivasta_vva, Uo Co

Hon,tr, K, Obayya, A.M, , 3l

(By Honufir, Justice U.C.Stivastava,V.C.)

.

This applicstian is directed ageinst the appellate
order dated 5/12/89 passed by Superintendent of Post Offices,

dlsmlsalng the appeal filed by the appllcant who was an

-an Extra Departmentql lflail Peon attached to Hachana Branch

Post Office under Sultanpur Postal Dlu131on. According to

the applicant, he took leaye on 27~4—84 and had gjone to

Sultanpur in connectlon umth a prlvate job entrusted tg -

him by his Branch Post fmster Hachana. On that very day the

-*Sub Divisional InSpectar(PoSto) North Sub-Division, bultanpur,

visited the said post office in Connectlon with lhopactlon,
On- Flndlng him absant from dut y the inspector directed the
Branch Post Master not to alloy the applicant to be taken to
dnty. On his return he learnt this fact and tried to
contact the rebpondent Noe1, who ﬁorbibly taken Bis
re31gnat10n. Agalnst this For01ble r981gnatlon, the

appllcant tried to contact the Senior Superintendent of
thereafter

Post Of fices and sent rEprQSeﬁtatlon and /reminders were also

sent. The applicant filed an appeal against the slleged

"Forced resignation on 10/5/84, uhich yas rejected on .

5/12/89 and that is yhy this application is fileds

a2
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2, The respondents have filod the copy of the
original resignation letter, According them, the
applicant, on 28/4/é4 uolungarily Submitted his

resignation on domestic ground. The application yas

~ in his oun handuriting, Earlier‘also on 9/2/84 he

submittediﬁis reéignation'but the Samg is not available
in the office, His resignation uaé accepted and the
memo..éf acceptance was sent to him, It is not‘correct
thét‘anyvfprciblg resignation yas t aken from him, o
He abSenteg hims elf From‘tuty uithout giving any‘
informatian on 27-4-84 and thereafter he approached

the authorlty concerned and tendered his resignation,

The applicant dld not file any F.¢.R. agal;Sh the said
Inspector and did not take any prompt Stee/lﬂ case

it was 3 Forced realgnatlon.

3. - The res 19nat10n was in appllcant's handurltlng.A
It has bean-diSputed by the respondents that it is forced
resign;tion.' Thgfs is no ground in disbelieving the
respondents? statement as the counter aéfidavit was
accompaniad'by fhe letter of reSignmtion of the appllc ant,

As such the appellate authorltles ar e right 1n,d1amlsa10g

~ the appeal Flled by the appllcant ﬂccordlngly we do

not Flnd any ground in 1nter€er1ng with the decis ion

of. appellate authorities and as ‘such this application

is dismissed. Ilb order as tg the costs, . :

4Zﬁﬁ4hgqﬁjx/)/ - '.. - . | ZQ;,///

Member (A} ‘ : _ - Vice-Chairman

Dated: 25th February, 1993, Lucknou.

(tgk)
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Before The ‘gm'h:al minat'ative Tr:l.bunal, Al1ghabed-l (\/

e@.
Fohd, Illise wms 7?‘61110 4] 4 India & Others

Index to Partl

R S1s Amexure Exeket Date 02  Particulers Of Page No,
Nos Marked Docunente Doouments From To
1 - 10950 Application 02 08
2 Al 051289 Impugned Appeliate

Order No. 505/N achena
from Supdt, Posts SIN 09

Index To Part II |
A2 05-2-72 Appointment Letter 10

3
Yy A3 16-5-84 Appeal to Supdts 11
5 A4 22-5-84 I Reminder to Above 12
6 A-5 22-6-85 II Reminder to Above 13
T A6 16-10-86 III Reninderto Atove 24
& 8 AT 08.12-87 IV Reninder to Above 15 16
9 A-8 18-12-87 No+A-505/F achana
from SPOs Sul tenpur 17
10 A9 29-12-87 Reply to above 18
11 430  15-10-88 TV Renminder to Above 19
Application under Section 19 of Adminstrative Tritungl Act,198 5
” Filed on 10.9-1990
0.As Regigtration Wo,' '7c7 ? 0f 1990
- Signature 0f Reglistrar
% Ip The Central Admingtrative Tritunal, Additional Bench; Allahabed
» Between
Mohd. I1lias Khan $9teasassasersvsoee | Applicent
AN D
(1) Sub Divigional Ingpector (Posts), Sultenpur North
(2) Supdts Posts Sultanpur
(3) Union Of India Through Seore‘m'y, H:!nisiry (4] 4
Commmmn ications, G«0sl., New-Delhi.l
(4) Shri Ram Prikeh Pandey, ADPS Office of CEMG,
UP Circle Iuoknow-1
-+ (5) Shri Nand Ial Pandey, AgeTT®. Supdt. Poste
Office Of Supdt Posts Sultenpur %ﬂ/ Respondents
v ~— g%.;o;az:ari)

(ssformp il =izt
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’ . N ’ M ‘30 | Centig! Adwinistrative Trlbunaj

Additiona' Bengh At Allahabae
Dars ¢ Fﬂln! "‘Qg q
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é l<{Detalls of Appllcatlen"‘;}“‘:ﬁ"" | w\s\o\
- DyRegtstian,
A—Farticulars of the Applicant : , ﬁ)
! 1,96
(i) Name of Applicant moEDy TLLIAS EHAY | ‘
v (ii) Name of Father/HK¥FREX Tate Shri Abdul Behim Fhan
(iii) Age of Applicant 44 ybﬂ‘ﬂ

(iv) Designation & Particulars of Office By ED¥Mp Nazhma, Kwemw
where employed or was last employed

(v) Office Address ¥IL | :
(vi) Address for service ot Notice Village Post Kurebhar Disti Sul tanpur

(%——Particulars of the Reéi););l(i;nts . (1) Sud Biﬂsmﬁl Ingpector (Poste)

4 Forth Sub Dn. Sul. tanpur
| (i) Name &/or Designation aty Posts Sultanpuwr
y . | i ?nzgon Of India through Swrawm
(ii) Official Address mm&tms -gw Delk
Minigtry Of Co y
: (4) R.B'.Panaey LDPS,; Offiee Of CRMG
(1ii) Address for service of all notices P Gircle mmom
| — (5) Nand Il Pmde Aast‘b Supdt Posts
0f2ice Of Supdt, Poste Sulberpur
j—- Particulars of the order against which application is made :

K

(i) Order No. A.505/ﬂ¢°hma 3 e} FFQ?/(C]

(ii) Date 5-12~89 \
(iii) Passed by Supdt Poets Mtanp&‘
(iv) Subject in brief ~ Removal from service

e
~

%Jurisdiction of the Tribunal : °

The applicant declares that the subject matter of the order against which he wants’
redressal is within the Jumsdu,tlon of this Tribunal.

3 —~Limitation :

The applicant further declares that the application is within the limitation
prescribed in Section 21 of the Administrative Tribunal Act, 1985.

AQ,——Facts of the case :

The facts of the case are given below. @ &QA (L\ \Q ol
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‘ 4(1) This application 1s_presen,tedAagaim.t; the impugned

appéllaﬁe order No. A 505/Nachana dated 5-12-89 passed

by Superintendent of Pos& Sultanpur (Respondent No, 2)

vide wpy %Annexure A-1 on pageq

4(11) The applicant was an Extra 'Departnen.tal Mall
Peon attached to Nachana Branch Post Office (8.0. in
briefh%fe’qa_u_fft‘er} in A/c with Kurebhar Sub Post Office
under Sul‘ténpx.zr-Pois tal _Divis,ibn. ‘He was appointed'as
such by the-Sub-Divisional Inspector (Posts) North

Sub Division, Sultanpur'(ReSpondent No., 1) (who was in
taose days called Inspector of Post Offices, Bast Sub
Division, Sultanpur) videH his No. A/Nachaba dated
5=2-72 copy at Annexure A-2 on page. l@ He assumed
charge of his new post on 20/2/72 and digcharged duties
of his post satisfactorily G111 27-4-84.

4(111) The applicant took leave on 27-4-84 and had
gbne to Sultanpur in connection with a private job
entrus ted fo him by his Branch Post Mas ter Nachana,
On that very dey the respondent No, 1 visited Nachana
B.0. in connection vith its inspection, Finding the

applicant absent from duty the leamed respondent No. 1

directed the Branch Post Master not to allow the
applicant to be taken to du ty.

4(1v) On his return on the same evening viz. 27-4-8
the applicant was informed by the BPM that the respondent
No. 1 had forbidden the B.P.M. from taking the zpplicant
to duty any more. As such the applicant again rus hed to
‘Sultanpur on 28-4-8 morning and contacted the respon- -
dent No, 1 there. The 1eamec'i‘re8pondent No. 1

forcibly obtained resignation fn

Qi

8] licant and



l-
then allowed the appliéaht to go home. The learned
respondent No. 1 gave nothing in writing to the

‘applicant.

4(iv) The applicant tried his best to contact the
learhed Superin'tendent Posts, Sultanpur {Respondent
No. 20 for narrating all that what had happened to
him bﬁt he was mot allowed to see the learned Supdt.
(Respondent No. 2) on the plea that the Superinten;ient
was out of station. The applicant returned home and
submi tted an apbeal to the learned respondent No, 2
on 10-5-1984¢ vide copy of at Annexure A-3 on page.“ |
but the same remained unattended. He ﬂx‘én eontinaéd
sending reminders on 22-5-84¢, 22-6~85, 18-10-86,
8-12-87 vide copies at Annexures marked A-%, A-5,

4-6 =nd A=7 on pages I2 5 13, /Ly & IS-/[ ama
reépectiw}ely, but they all remained unattended.

4(vi) In the meantime Shri Nand Lal Pandey the
Inspector Post Offices, North Sub-Division, Sultanpur
end Shri Ram Briksha Pendey the Superintendent, Posts,
Sultanpur were both tg.ansferred from their respective
pos ts. .T'he new Supdt. paid immediate atténtioh to
the applicant's reminder. He asked for vide his

No. & 505/Nachana dated 18-12-87 copy at Annexure A-8
on page i1 s & copy of the applicant's origimal
representation. The applicant immediately complied
vith vide his letter Bated 29-12-87 copy at,vAnnexure
A-9 on page /@ Ip reply he received the impugned
1_etter No. A-5'05./Nachana. dated 5/12/.89 intimating that
as the applicant had submitted his resignation the
same was accepted by the then Inspector Post Offices,
North, Sultanpur.

O3 @’C rhadt
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4(vii) It hasbeen relisbly learnt that the learned
respondent No.lp had also illegally connived with the
respondent No. 5 in getting the applicant removed fmﬁi
his post. This fact is also established from the
ol roums tantial evidence that the learned respondent No, 4
contimed to keep a complete deaf ear towards the various
representations snd reminders sent to him by the appli-
cant which were all got suppres sed by the respondent
No.. 5 who also did not allow the applicant to see the
respondent No, 4 on the date of occurrence viz. the
28th April, 19%.

4(viii) The other ciimmstantial evidence of the case
is the‘alleged resignation letter said to have been
submi tted by the applieant to respondent No. § on
%-4,8. The szme may very kindly be asked for. Its
perusal will give a clear idea that that was a letter

dictated by respondent No., 5 and none-else. To have

a still more accurate idea of thig fact it is humbly
reques ted that a few Inspection remarks Mby' the
learned respondent N@." 5 during 1984 may also be called
for and the language of these inspection remarks may

be got compared with that of the resignation letter
alleged to have been submitted by the applicanf.

4(ix) One most important issue at the last is that
the épplicant is sald to have submi tted his resignation
letter on 28-4¢-84 what made the learned respondent No. 5§
to restrain him from performingh hi® duties from 27-4-84
itself. In case of resignation the person resigning

his post is reli.gged of his charge only after the »
resignation has been accepted and mot from the moment‘

he has tendered his resignation. Moreover the applicant

DR~ el
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had been paid only upto 26-4-8%, This clearly shows
that the resignation letter was obtained by force.

 The "rés‘i"g‘xié%ic}n letter was obtained by force:
(a) Because the applicant was res trained from
performing his dutles mach before the resignation

was accep ted.

(b) Because the language 6f the resignation letter
tallies 'wiﬁh the language of the Inspection Remarks
recorded by the respondent No, 1n various order books
of Post Offices of his ,_sudeivision during the year 19%,
This indicates that the resignation letter was forcibly
got written by respohdent No, §

(c) Because the learned respondents No. 4 and 5
connived together in' getting the applicant removed from
his job the circums tantial evidences of whivch are as

long as respondent No, 4 was holding charge of Supdt.

- Posts, sultanpur all representations made by the

applicant remained unattended. As 000 85 he was

@/
replaced by another mgn they received attention and
were disposed of. |

6) REMEDIES EXHAUSTED:

| The apbl'iéai.hfv.submitted'an apreal (against his
forced resignation) to the apﬁellate authority the r*
i'espondent No. 2 which he did on 10-5-1984 and kept

on sending reminders till at last it was attended to

and re;;ected vide his No. 4 505/Nachana dated 5-12-89.

~7) MATTERS NOT PREVIQUSLY FILED OR PENLING WITH ANY COURT:

The applicant mmef“ declares that he had not
previously filed any application writ peti tion or sult




. ) poeip LY ]

f?\
"‘/\i - " | | . _'?_ . | ‘
regarding the matter in respect of which this application
has been made before any court of 1a.w‘ or any other
authority or any other Bench of the Iribunal and nor
“r | any such application, writ petition or suit is pending
before any of then,
By 8) RELIEFS SOUGHT FOR:
' Thé appiicénf prays: o
- (1) Thet the alleged resignation letter ob tained
fbrcibly by the respOndent No. 1 from the applicant
P may kindly be set aside and the respondents may be
- directed to put the applicant back to duty from T2
retrospective effect.
(2) That he may be paid the cost of Khis suit.
) -9 There 18 no prayer for any Interim Relief,
\,Jk\ . ’
> | @\Q»f”’
%\\ | /



& — Interim order—If Prayed for—NIL
9—j’5~etails of the remedies exhausted :

The applicant declares that
under relevant service rules.

Rty

NG

19‘-5—Matters not previously filed or pending with any court :

The applicant further declares that he\had not previously filed any application’,
writ petiton or suit regarding the matter in respect of wh ch this application has been
made before any court of law or any other authority; or any other Bench of the Tribunal
and nor any such application, writ petition or suit is pending before any of them.

11-If application is sent by Regd. Post, does the applicant desire to have oral
hearing at the Admission stage if so he must attach a self addressed

P.C. no

_124Particulars of the Postal Order in fespect of the applicatioh :
(i) No. of I. P. O. DD5/ 514875 _ e
(i) Name of Issuing P. O. mushottamaga-,f K11shobad 16
(iii) Date of Issue 13.8.90 '
(iv) P. O. at which payable—  Allahabad Head Post Office

13~Li$t of enclosures : | .

\A (1) Vakalatnama

(ii) One I. P. O. for Rs 56/- _

(iii) Pan documents to be relied upon
. In verification

I Mohd T11iyus KhaShri /0 Iete Shri AMRIKhan aged 44

""‘j‘“\‘years R/O WePoet Kurabhary' Sul¥eBpW a.d working asBx ED MP Neohamerchby

verify that the contents from Paras 1 to 13 are true to my personal knowledge and belief

and that I have not suppressed any material facts. - < ; N2
Place — Allahabad C g e} |

Date 1-9-.9019 . - Signature of applicant
To '
The Registrar, Central Administrative .
Tribunal, Allahabad -211001" (R. K. Tew 1“")/
‘ " Advocate

154, Purushottam Nagar,
Allahabad—16
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(2)
Details of Application

1—Particulars of the Applicant :
‘ .

(i) Name of Applicant welp, 155348 THE
(ii) Name of Father/HRX¥EXX Labe S ADBY Rehin Then

vy (iii) Age of Applicant 44 yowrs
(iv) Designation & Particulars of Office g " Fashana, Furethar

where employed or was last employed

Yy (v) Ofﬁce Address 71 o o '
(vi) Address for service of Notice ¥§3imge Moe® Terelher M S0 Smper

'Y 2_Particulars of the Re‘.spo.ncients: (1) %"‘”l “l= a”!w "'M

(1) Name &Jor Designation iw "g,.m-"

(i) Official Address igtey O mmx,. “ Dellhm
0 n.!ﬁmn! Aven, 0ffise

(5) Tt L3 'ﬁ. losth Supdt Tovte
3—Particulars of the order agamst which application is made : .

(i) Order No.. A—”ﬂ“‘

(ii) Date Se32e09

(iii) Passed by Swph Peste Sal Semple

o liv) Subject in brief ~ Rempval frem servite

A

(iii) Address for service of all notices

A

4— Jurisdiction of the Tribunal :

The applicant declares that the subject matter of the order against which he wants
redressal is within the Jurisdiction of this Tribunal.

5 - Limitation ¢

The applicant further declares that the application is within the limitation
prescribed in Section 21 of the Administrative Tribunal Act, 1985. '

6—Facts of the case :

) . N
The facts of the case are given below. - <3}?‘O S b}ﬂ,\\vb

A



.o 3- |
4(1) This application is presented sgalns t the impugned
abpellahe order ANo. A 505/1Vachana dated 6=12-89 1*'alssed
Cy Superintnnﬂcnt of Pos ts, Sultanpur (Respondent No, o -
vide cépy n:FAnnexure A=1 on page(’/

- 4(11) The applicant'was en Extra Departmeiital Mgil
Peon attached to Nachana Hranch Pos t 0ffice Qi 0. 1n
brief hereafter) in A/c vith Karebher Sub Post Offce |
under Sultanpur Postal Division, He was appointed as
such by the Sub-Divisional Inspectzor (Pos ts) North

Sub Division, Sultanpur (Respondent No, Y (who was in
those days called Inspector of Poé 't Orfiées', East Sub.
Division, Sultanpur) videA his No. A/Nachema dated
5=-2=72 copy at; Annexure A-2 on page (0 He assumed
charge of his new post on 20/2/72 end dimchanged duties
of his post satisfactori ly wll 27-4-

4(111) The apprlicant took leave on 27-4-8 and had
gone to Sult;anpur in connection with a private Job
entrus ted to h.l.m by his Branch Post Mas ter Nachana, -

On that wry day the respondent No, 1 visited Nachana
B.0s 11" V;nnaction wi th 1ta inspection, Moding the
applicant absaent from duty the leamed respondent No, 1
directed. the Branch Pos ¢ Maes fer ot to allow the
applicant to be taken ‘to duty,

4(1v)  On his return on the same evening viz, 27-i-84 |
- the applicant was informed by the BPM that the respondent
No. 1 hed forbidden the B.P.M. from taking the epplicant
to duty any more. As such the applicant 8gain rushed to
Sultanpur on 28-4-8 morm.ng and contacted the respon-
dent No. 1 there. The leamed respondent No, 1 |
forcibly obtained resiznation from the applicant and



il
then aibwe&' the applicant to go fowe. The learned
're8pondeht No, 1 gave rothing in writing to the
applicant.

4({v)  The applicant tried his best to contact the
learned Superintendent Posts, Sultanpur (Respondent
No. 2 for narrating ull that what had happened to
him but he was mot allowed to see the Llearned Supdt.‘
(Respondent No. 2) on the p'lea that the Superintendent
was out.of station. The apblicant returned homs and
submi tted an appea1' to the lea'rned respondent No, 2
on 10-5-198¢ vide copy of at Annexire A-3 on page ”
but the same remained l;r;attendeﬁ. He then contimed
sending reminders ua 22-6-8, 22-6-8, 18-10-86,
8-12-87 vide coples at Annexures marked A-4, A-5,

5=6 andit*?onpag,es/"lgpx b3 10/ ana

respectively, but they all remained unattended.

+(vi) In the meantime Shri Nand Lal Fandey the

Inspector i’oet Offices, North Sub-Division, Sultanpur
and Shri 'Ram Sriksha Pandey the Superintendent, Pos ts,
Sultanpur'were bo th tg;ansferred from their respective

poB 8. The new Supdt. paid 1mned1ate stteation to

the applicant's reminder.. .He asked for vide his

No. A 505/Nachafia dated 18-12-87 copPy at Annexure i-8

on paje 1T s & copy of ﬁhe appPlicant's original
representation. The applicant lmmediately complied
with vide his letter flated 29-12-87 copy at Annexure
A-9 on page /@ Ip reply he received the 1mpugned
letter No. A-505/Nachana dated 5/12/89 intimating that

~ud the applicunt hud subml tted his reslgnation the

Same was accepted by the then Inspector Post orri cos,
North, Sultanpur.



\-//

s

4 (vii) It has been reliably learnt that the learned

respondent No.lp had also 1llegally connived with the

respondent No. 5 in getting the applicant removed from

his post. This fact 48 also established from the

circums tantial evidence that the learned regpondent No, 4
contimed to keep a complste deaf ear towards the various
representations snd reminders sent to him by the appli-
cant wilch were all zo _t;:'::‘uppres sed by the respondent

No. 5 who also did not.'éllow '-t;he applicant to see the
respondent No., 4 on .thé date of occurrence viz. the

28th April, 198,

4(viil) The other circumstantisl evidence of the caSe'
18 the alleged resifnation letter said to have been
Submi tted by the applicant to respondent No. § on
2i-4,8i. The same may very kindly be asked for. Its
perusal will give a clear idea tha.t that was a letter
di‘ctaf.ed by respondent No, 5 and none-elée. To have

@ 8tl1l more accurate idea of this fact it is humb Ly
reques ted that a few Inspection remarks re%“&éé by the
learned respondent Np. 6 during 1984 way also be culled

for and the language of these inspecilon remarks way

be got compared with that of the resignation letter
alleged to have been submi tted by the applicant.

4(1x) One most lmportant 1ssue at the last is that
the ‘applicant is said to have submitted his resignation
letter on 28~4-84 what made the learned respendent No, S
to restrain hia from Performingh his duties from 274~ 84
itself, In case of resignauon the person raaigning

his post is relieved of his charge only safter the

resignation has been accen ted and mot fron the moment

he has te"‘-u'dred his resignation, Moreover the applicant



,r'\

.

-t~
had been pald only upto 6-i-84, This clearly shows

that the resignation letter was obtained by force.

5) GRQUNDG FOR RALI EF"SG'U\EHT. IQOIRE:

The resignation lgtter was obtained by force:
(a) Becuuse the upplicant was restrained {rom
performing ‘hls duties wach before the resiygnation

was accep ted.

(b) Because the language of the resignation letter
tallies with the language of the Inspectio.p Remarks |
recorded by the respondent No, 5 in v‘arioo.é order books |
of Post Offices of his éub-division daring the year 19di.
This indicates that the resignation letter was forcibly

got wrl tten b); ‘respoadent No, ﬁ

(c) Because the learned respondents No. 4 ang 5

- connived together in getting the applicant removed from

his job the circumstantial evidences of which are' as
- long as respondent No. 4 was holding charge of Supdt.
Posts, Sultanpur all representations made by the
applicant femained unattended. As soon as he was
repluced by another u:%h they received uttention and

were disposed of.

6) RIMEDIES_BXHA)GTSD: |

~ The applicant submitted an appeal (against his
forced resignation) to the eprellate authority the r
respondent No. Z which he did on 10-5-1984 and 'kept |
on Sending reminders till at last it was gttended to

and rejected vide his No. A SOS/N'ackmn& cated 5-12~389,

7). MAITERG NOT PRRVIQUSLY FILED OR PENDING WITH 4NY COURT:
~ The applicant further declares that he had not

Provieus Ly filed wis cpPlication writ petd tion or suit
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e

regarding the matter in f‘eSpec't of which this arplicati.r

- hes been made before =zny court of law or any other

authori ty or zny other Bench of the Tribunal and.nor

any such application, writ petition or sut't is Mnd.inu

‘before any of them.

8) - RiLl KFg r‘OUuH'I‘ FOR:

The epplicent prays-‘
(1) That the alleged resignation letter obtzined
f‘ormbly' 0y the r¢ oponowt No. 1 from the cmpllcan

way -kindly be get asz.d._e. NG the respondents mzy be

arected W pul the appldlcont Dack to dq Ly frow the

retrospeclive t:i'j'ér(;t.
(&) Ihat he may be paid the cost of &his suit._-v

9) There is no prayer for any Interim e lief,

- ¢



8- Interim order—If Prayed for—NIL
9—Details of the remedies exhausted :

The applicant declares that he\ has availed of all the remedies available to him

under relevant service rules. \ »
s

\kr \
10—Matters not previously filed or pending with any court :

The applicant further declares that he had Nreviously filed any application;
‘writ petiton or suit regarding the matter in respect ofwh ch this application has been
made before any court of law or any other authority or any dther Bench of the Tribunal
and nor any such applicziﬁon, writ petition or suit is pending hgfore any of them.

SA1-IF afppli'catioh is sent by Regd. Post, does the applicant desire to have oral
hearing at the Admission stage if so he must attach a self addressed

P. C. ' 1
12—Particulars of tl;e Postal Order in respectlof the application :
(i) No. of I. P. O. T8 5940815
(ii) Name of Issuing .P. 0. n m‘m' g&;%mﬁ |

(1ii) Date of Issue -LW
(iv) P. O. at which payable-——  Allahabad Head Post Office

13=<List of enclosures :
(i) .Vakalatnérﬁa
(i) One L P. O. for Rs 50).
,‘». - (1ii) %'gy documents to be relied upon |
. In verification
Luons, Tiliyme chaefri /0 tute 124 feisihem  aged 44
years R[O $§¢ge% © wombinny, oL

verify that the contents from Paras 1 to 13 are true to my personal k'ribwledge and belief

T

-

and that I have not suppressed any material facts.

Place—Allahabad - @5, S&A‘b\\b

Date 3Cw%a’¥19 . _ Signature of applicant
To | ()y f\ﬁ .
The Registrar, Central Administrative v \\!*(;Q g
Tribunal, Allahabad -211001 : (R. K. Tewari )
L : Advocate

154, Purushottam Nagar,
Allahabad—16

P

¥Y*® and working as -y 170 Lgaigghereby |
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THE CENTRAL ADMINISTRATIVE TRIBU NAL @

ALLAHABAD
Mlsc Application ... of199
& ' |
| "~ Counter  Affidavit
\g | On ’
behalf of Respondent No......ouwe
| In
ol O.A No..F44 ... /1990
NC”II\CQ Q/U_),&C&Z K}\GM ....................... Petutloner
. Vs. |
Union of India and Others ............................. _Respondent
_\Qi',‘\'
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ADDITIGNAL BENCH : ALLAHABAD. : )

®ae . 09080+

CIVIL MISC. AFPLICATION NO. . g;£7j7 ¥1991
ON BEHALF OF

UNION..OF INDIA & OTHERS. ARPLICANTS |
- - RESPONDENTS

IN

O.Ae NO. 794 /1990

HMehd. Illias Khan - _ ;Applicant

Versus
Union of India & ethers. - «Respoendents.
To

The Hen'ble The Vice Chairman and His

Companion Members of the aferesaid Tribunal.

The humble application of the abkovenamed

MCST RESPECTFULLY STATES AS UNDER :

1~ . That in view of facts and circums-
tances stated in bhe accompanying counter

affidavit is in the interest of juystice that the




interim relief claimed by the petitioner is
rejected by this Hon'ble Tribunal.

¥

PRAYER

WHEREFORE, THIS Hon'ble Tribunal may
graciously be pleased to f@jact the interim
relief as prayed by this Betitioner otherwise
respondents would suffer ifr&@arable loss.

\

Dt/’?‘dmaj‘ 1991,

o A=
(K.:§§§5EHA)

ADDL. STANDING COUNSEL
X CENTRAL GOVT.
COUNSEL FOR THE RESPONDENTS.
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I THE CENTRAL ADMINISTRATIVE TRIBUNAL

ADDITIONAL BENCH : ALLAHABAD.
COUNTER AFFIDAVIT
ON BEHALF OF THE RESPONDENTS
IN

O.A. NO. 794 of 1990

Mohd. Illias Khan . applicant
versus
union of India & others, Respondents.

Affidavit of 0-p. e/l o
aged about $o years, s/o &V"V‘Uﬁ%& A

posted as Superintendent of Poest

Offices, Sultanpur Division, Sultanpur.

(Deponent) .

I, the deponent abovenamedd do hereby

solemnly affirm end state on oath as under :

1- That the deponent is Superintendent of

Post Offices, Sultanpur Division sultanpur and



-

2.

has been deputed to file this counter affidavit
on behalf of respondents and is well acquainted

with the facts deposed to below,

2m That the depenent hag read the petition

and has understood the contents therein fully and

J

is in a position to reply the same.

3=  That befeore giving parawise reply to the

petition, the followlng facts are being asserted

" in order te facilitate this Hon'kle Tribunal in

~administering justice :

a/- That the petitioner was appointed as
Extra Departmental Mall Peon by means of an
order dated 5th February 1972 and he is working

on the post with effect from 20th February 1972.

b/~ That on 28th April 1984, the petitioner
submitted his resignation on domestic ground. A
rhotostat copy of the application for resignation

snd endorsement of the recording of ssid resigna-

tion letter and also the report of the Inspecter
Post Offices,Borth Suk-Division Sultanpur is

e mmed hmrewith and marked as Annexure CA-1



Yo

¢
~

3e
te this affidavit.

c/- Thet in fact the aforesaid resignation

wés tendered by the petitioner in his own hand-

~

writing. It is further submitted that earlier

his resignation to the Inspector of Pesteffices,

North Sube-division,Sultanpur through Branch

' Postmaster,Nachna But in fact the said resignation

letter is not aveilable with the office of Superin-

N :
tendehhe of Post Offices, Sultanpur and as such on

28th April 1984 he again tendered his resignation at

his own will and he rightly stated that he will

.pot seek any appointment ner any appeal.

d/é That on 28th april 1984, the said resigns -

4]

tion was alse accepted and acceptance memeo was sent

to the petiticner,which he has received on the
b

same day. A photostat cepy of acceptance memno

ia enclosed herewith and merked as Annexure CA-Z

tp this affidavit.

e/~ That the petitioner did not agitate the
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-
Pl

Y P

-4
<,

.

\

matter esrlier immedistely after receipt of the

acceptance meme dated 28th A@ril 1984 that the
resignation letter was urgent under threat or
ce@;si@n, the pleading which has béen taken by
him before this Trikbunal,neither tﬁe pet itioner
has lodged &ny F.I.R. that under threat the resig-

nation was obtained,

£/~ That the story of meeting with the
Superintendent of Pest Offices fss wholly
concocted and no such representation as

v o . _
referred in the petitieones has been filed., It

is submitted being a member of Peostal Staff,he
could manage te obtain pestal certificates,but the

fact remains that he has neither agitated the

matter nor filed eny representation.

4o That the contents of paregraghs 1,2
and 3 of the p¢tition need ne coemments.
Y — _ .
e That therzpkyxkzmxcontents ef paragraphs
4(i) and 4(ii) of the petition are matter of

record and as such need no cemments. -



»
S
6= That the contents of Paragraph 4(iidi)
5;\ of the petition are not cerrect and @S such are

denied. It is further submitted that the psitioner

albsented himself without any leave or information

a and he was found absent on the day of visit of
~
Inspector of Fost Pffices,i.e. 27th april 1984,
T Thet the contents ef paragragh 4(iv) of
the petition are net corr@ét and as such are
Ze. | denied, és stated above, the petitioner himself
'hvu4~ : appreached tb@ appeinting autherity and submitted
; resignation on demestic greund and the same was
accepted. It is abselutely wreng te alla@e that
v autherities did not want to take werk frem the
4 | , petitioner and ne such contact was made with the

fespondent no.l earlier. The stery of having fercikle

resignatien is ® concocted one,

That the contents of paragraphs 4(v)

and 4(vi) of the mtition are not cerrect and
as such are denied. Even the issuance of letter
dated 5th December,1989 will got give period of

limitation te the petitioner as the resignation



s

6"

was accepted on 28th April 1984 and copy of

acceptance memo was received by the petitioner

on 28th April 1984 and as such the petit ioner can

i

" not agitate the cause of action of 1984 at such

a belated stage.

9-4 That the centents of garagraphs 4(vii),
4{viii) end 4(ix) of the petition need no comments.
It is further submitted that the petitioner was
paid the allowances,vwhich was admissible te him
upte 26th aApril 1984,as on 27th April 1984 he was

absent,

10~ That in reply to cant@nté of paragraph 5

of the petiticn, it is submitted that in view'@f
facts and circumstances stated above, none of thé
grounds tgken by the petitioner are sustainable in

the eye of law,.

11- That the contents of paragraphs 6 and 7

of tie petition need ne comments.

12- That in raply to contents of paragraph 8

of the petition it is submitted that in view of



7

facts and cilrcumstances stated akbove, the petiticner
is not entitled for any relief,as prayved in para

under reply.

13- That in reply to contents of psragraph 9
of the petitien, it is submitted that in view of

facts and circumstances stated above,the petitiener
he s failed to make out any case for interference by
this Hon'kle Tribunal and as such the interim

relief is liable to ke rejected.

14m That the contents ef paragraghs 10, 11

and 12 of the petition need no cemments.

That the contents of paragraphs 1 and 2
of this affidavit are true to my versonal knéwl@dge;
t ose of paras 3 te 92, 11 and 1&‘ér@ baé&d on
records and those of paras 10, 12 and 13 are based

on legal advice,which all I bkelieve to be true. No

pert of it is felse and nothing material has been
concealed in it.
&0 HELP ME GOD.

s

DEPONENT .
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Be

I, D.8.Chaubey,clerk to Shri K.C.Sinma

Advocate declare that the person making this

affidavit and s

(=]

s1leging himself to be thedeponent

is known to me rersonally.

AT

IDENTIFIRER

Solemnly affirmed before me on this /67 day

IRLIAY |
1991 at am/ym by the deponent,who 1s

i entified by aforesaid.
I have satisfied myself by

' exanining the

deporent the t he understands the contents of this

affidavit which has been readover and explained to

him.
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Sap
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................. MO/V“;\”)’(?// CED . eeieeesienererenr e aneees e e Petitioners
’ Appelant
Applicant

VERSUS

)L:v ,,,,,,,,,,,,,,,,,,,,,,,,, U‘O, f e @l oo eeeee e sea e Respondent .

Lx Opposit Party

I, &. &; «éﬁf}% « %féﬁ:ﬁ/ﬁf in the above matter hereby appoint and retain
SHRI KRISHNA CHANDRA SINHA, Advocate High Court

\. e
b to appear, act and plead for me/us in the above matter and to conduct/prosecute and defend
the same in all interiocutory or miscellaneous proceedings connected with rhe same or with
/ any decree or order passed therein, appeals and or other proceedings there from and also in

proceedings for review of judgment and for leave to appeal to Supreme Court and to obtain
return of any documents filed therein, or receive any money which may be payable to me/us.

2. 1/We further authorise him to appoint and instruct any other legal practitioner

N authorising him to exercise the powers and authorities hereby conferred- upon the Advocaté'

” whenever he may think fit to do so.
3. 1/We hereby authorised him/them on my/our behalf to enter into a compromise in the
above matter, to execute any decree order therein, to appeal from any decreeforder therein
- and to appeal, to act, and to plead in such appeal or in any appeal preferred by any other
- party from any decree/order therein. b

( ' 4. 1/We agree that if/we fail to pay the fees agreed upon or to give due jostruction at
~ all stages he/they is are at liberty to retire from the case and recover all amounts due to
him/them and retain all my/our monies till such are paid. '

- _[ ' -5, And IJwe, the understand do hereby agree to ratify and confirm all acts done by
s the Advocate or his substitute in the matter as my own acts, as if done by mefus to all

- intents and purposes.

Executed by me/us this day of 19 at '
| | ot e
atusre/

1 -
A / ‘
~< Executant/s are personally known to me he has/they have/signed gwf«ﬁﬁ %Eﬁﬁg M :

Satisfied a§ to the identity of ex.ecutanf/s. s1gnatur?/s. 49T q@e g&g.!g
( where the executant/s isfare illiterate blind or unaquainted with the language of
vakalat )

Certified that the content were explained to the executant/s in my presence

s PP UTP U PR TP the language known to him/them who appear/s perfectly to

understand the same and has/have signed in my presence.

Accepted

ol .
Advocate
High Court, Allahabad T
Counsel for Applieant/Respondents W
)\ [ T U PP RP P

v
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“(5) Shed Mand 161 Panday, Ase®fe *‘*zpam

ﬁatere ﬁ’ke Gentral Adninshs fntﬁw Ty i‘mal, m:mm-x @
0sd, Of 1990

Rw. Noe 7 19
!uhd. nme | mm@ 7/8&1.5& of Tndie & C‘&asrs

" T Tndox ”wt! N
&. Inpexny o Eanimt Date 02 ”m“smulm's G:B " Page No,'
U«m , Ru’ke& Documente  Documemte ~  Prom %

1 L -ﬁ . ,3.0-?%9;0 ' Apld s foation 02 | oa
2 K 0541289 lmpugned dnellate
. S =T Opder Nog ﬁ-&emmﬁm; L
' e - from Supdls i‘aa s&F 09
3 M2 052472 Apmiﬂmmﬁ‘%%tw 10
& M3 W58 dopewl %o Mupdty, . 1
5 At 25584 T Reminder to Above 22
6 - &.:?5 o 2216.-4@5‘ i1 Eaﬂa;fﬂn&éx: '{'.a» ft&}é}avé 13
7 A6 18.10.86  TIT Reninderto Atove 14
8 &"? 0}3‘12*’87 IV Remindes to Above 15 16
9 A8 184287 o A505/Fachana
L o from SPog Mlianpur i
10 A9 . 29-12.87 Raply %o sbove - 18

1) 410 . 15.10.88 ¥ Reminder to thove 19

| Apy@.md’!,mu voder dection 19 of Admixma'amw* Iribungl wt.xga 5 -

Piled on 10-8+1990 |
Oebe Registration 5:m777 0f 19%0
“ Signaturs Of Regiabrap
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(1} Sudv ﬁiﬁaﬂnﬂ'ﬂ hspe“tur (‘Pamtn} Mtanpm Rorﬁl N

(2) Sunat. Poabs Sultenpo

(5) Union OF Indis Through Swfetu'y, Mmist'y Ot
© Commmdeationg, Ge0.1op NovaDelhill

(4) Shri Ren Brikeh Pandey, AUPS orme of eme,
. UP Cirele Tmekneow-l

oztice 0f Supdt Posts S tanpur I |

‘ .
(ROKQ Wi) ‘
| Adwoate :
154,Pm@ofmm.
.- 31chatedelb
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Details of Applicatien o% Oy Reglstia®
vn-*x/ \ - v
1—Particulars of the Applicant : ' ' %@o‘o
G
(i) Name of Applicant nm. mllﬂ N ;
(ii) Name of Father[[i¥EXXX Iate Shri Abdul Bahin m
(iii) Age of Applicant 44 yesrs
Then
(iv) Designation & Particulars of Office Bx WAy ﬁml' KW.W
where employed or was last employed
,:4 (v) Office Address T1L

e (vi) Address for service of Notice Yillage yo‘,f Lurethsr Di‘t, Sul teapa»

2—Particulars of the Reﬁpon&ents : (1) %::éiggﬂgsl#%ﬂ;gf (Posts)

(i) Name &/or Designation dt. Yosts Oultespu
(i) Official Addreqs é’}m n 0f India throush Smﬂl‘hn
: . umm 0¢ Coummications, ¥ ey Dab.
(4) R, B.hudcy, 78, 0ffice ®he oo
or C me-l :
(5) Nma Tal meigz Agstt Supdt Poste
ffice C2 Supdt, Poets Sud tampur

3—Particulars of the order agamst wlnch applxcatmn is made

(i) Order No, A-SOSN whua
3 (ii) Date Swl2-89 ]
(iii) Passed by Supd® rquts Sl trmpedr
(iv) Subject in brief Removal from service

(iii) Address for service of all notices

4—Jurisdicti6n of the Tribunal :

The applicant declares that the subject matter of the order against which he wants
redressal is within the Jurisdiction of this Tribunal.

5 —Limitation :

The applica'ntl-further declares that the application is within the limitation
prescribed in Section 21 of the Administrative Tribunal Act, 1985.

- 6—Facts of the case : .

| The facts of the case are given below. o — i;

Qe
/
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- 4(1) This epplication 18 presented w,aimt, the 1wpu¢,zx¢:d
appellate order No. A 60b/Nach&ma da ted £=12-89 passad
by Supexintendent of Pos ts, Sultanpur (Respondent No, )
vide chpy Crg.bftnnemre A-1 on p_agecf .

~ - 4(11) The applicent. waa an Extra Departmental Mall
| Paon attached to Nachana Branéh Post Office GB .0. in
P  brer hereafter) in A/c with Kurebhar Sub Post Ofi‘lce
e | under Sultenpur P'os tal Division. He was appointed as

Such by the Sub-Divisional Inspector (Posts) North

Sub Division, Sultanpur (Respondent No. 1) (who wés in
those days callegd Inspector of Post Of fices, Bast Sub |
Division, Sultanpur) videh'tais No. A/Nachena dated
5-2-72 copy at Annexure A-2 on page IO He assumed
charge of his new post on 20/2/72 and dmchamed du ties
of his post sausractorily Wil 27~4-84,

4(111) The applicant took leave on 27-4-84 an.d had
gone to Sultanpur in. connect.ion vith a Private Job
4 ' entrus ted to him by his Branch Poat Mastar Nachana.
B On that very dey the respondent No, 1 visited Nachana‘
B.0. in connection vith 1ts inspection, Finding the
applicant absent from duty the leamed respondent No, 1
o directcd the Branch Post Mester mot to allow mo
| applicant to be taken to duty. '

é(iv) On his return.on the same évening Viz, 27-i-84 _
the épplicant' was. 1nfomed by the BPM that the respondent
e No. -1 had forbidden the B.P.M. from taking the applicant

to duty any more.— Ag such the appllcant 8galn rushed to
Sultznpur on .«38-4-84 morning and contucted ths respon-
e dent No, 1.there. The leamed respondent No. 1
° foreibly obtained resignation frow the applicant and

(Rl Fere
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‘then allowed‘ the'applicant to go home. The learned

respondent No, 1 gave nothing in writing to the
applicant.

4(1v) The applicant tried his best to contact the
learhed Superintendent Pdsts, Sultanpur (Respondent
No. 2 for narrating all that what had happened to

hiz but he was mot allowed to see the learned Supdt.
(Respondent No. 2) ‘on the rlea that thei superintendent
wus out of stutlon.  The applifcmt returned home and
submi tted an appeal to the learned respondent No, 2

7
~on 10-5-198: vide copy of at. Annexure A-3 on page ”

A F ik b ith 7

but the same remained unattended. He then contlmed
sending remindexs on 22-5-84 22-6-85, 18-10-86,

"+ 8-12-87 vide copies at Aﬂﬁemres marked A-4, A-5,
h=6 znd A-7 on pages /.'3\; | ,3 4 3 /$~/é gng

respectively, btut they all remained unattanded.

4(vi) In the meantime shri Nand Lal Pandey the

~ Inspector Post Offices, North Sub-Division, Sultanpur‘

and Shri Ram Briksha Pandey the Superintendent, Post.s
Sultanpur were bo th tIansrerred from their respective |
pos ts. 1‘he new Supdt. pald immediate attention to

the aprlicant’s reminder. He asked for vide his

No. A Sud/Nuchunu damd 18~12*»8’? copy at Amnexure A-3
on paje ‘7 y 8 COPYy" of the applicuant's original
representation, The; apPlicant immediaisly complied
with vide his letter fated 20-12-87 copy at Annexure
A=9 on pége‘/@. Iut reply he received the 1mpugned
letter No. A-505/Nachana dated 5/12/89 intimating tnan
as the applicant had submi tted his resignation the
same was accepted by the then Inspsctor Post O0ffices,
North, Sultanpur. | '



L)
4(vii) It hasbeen reliably learnt that t.he'learn'ed_ |
respondent No.lg had also illegally connived with the
re#pondent No. 5 in getting the applicant removed from
his post. This fact 18 also established from the
ci reuns tantial 'evidance that the learned respondent N . «

continued to keep a complete deaf eur towards the varlous

'repre:a°ntdtions and remlnders sent to him by the appli-

cant which were all got Suppres‘se,d by the respondent

No. 5 who also did not allow the applicant i see the .

‘reSpondent No. 4 on the date of'occurrence'viz. the

28th April, 1984,

4(viii) The othep circuma ta.ntd,ul evidence of the case

LY XN

1s the alleged resixnation letter sald to haye been
submi tted by the applicant to respondent No.-5 on

24~4,8i. The Swme may very kindly be asked for. I ig

Perusal will give a clear idea that that wvas a letter
dictated byiresppndent No. 5 and hone-else, To have

8 3t111 more accurate ides of thig fuct 1t 1s humbly
rejques ted that g fey lInspec uon remarks h&‘éu“é(‘é by' t;ha
leurned respondent Np. 6 during 1984 ey also be culled
for and the language of these inspection remarks may

be got compared with that of the resignation letter

alleged to have been Subwi tted by the app li cant,

+(1X) ~ One wost important 1ssue at the last 1s thgt

the appli cant 13 said to have subud tted his resignation
letter on 28-4-84 what wade the learned respondent No, &
© restrain him from performin,;h hig duties from 27-4-84

itself. 1In case of resignation the person resigning

his post is relieved of his chargs only after the

.resignatmn has beecy accep ted and not from the moment

he has tendered his resignation, Moreover the applicant

W

B I WU



s pondent, Ny,

I

-6-

bad been paid only upto cﬁ-u-&&. This clearly shows

thdt the resignatlon letter was obtained by force.

" 5) GmUNDg FOR_R3LI &

The res ignu tan

letter wus obtatned by force:

(6) Becuuse the applicunt was res tralned fom

'perfor'rﬂj.X'Jg‘hiS duties mach before jt.he_ resignat.ion'

- was accep ted.

(b) Because the language of the reSigPation latte
tallies with the language of the Inspection Remarks

recorded by the respondent No. 5 in various order boo ks

of Podt Offices of his sub-division during
Tuis

the yeur 104,
inditntes that Lhe rmibnution lettor
ol written by Ieu;.aoad(,;r_;z; No. ﬁ

was foretb |y

(c} Because the learned respondents N2, 4 ang o

connived to&etner in getting the applicant removed from

his job the cxroufnb tantial ev:LdenceS of which are as
- long as reSpondent No, 4 was holding charge of Supdt.
Fosts, &ultanpyr all representations made by the

applicant remained unattended. Ag soon as he was

zeplaced by anp ther mpn they received atten ton and
were d‘LSpOoed of.

' 6)  H@MED Eg _SXHA 3TEp:

The applicant Sudmi tted 2n appeal (against his

fOI‘Cud reSignation) to the apbellate au thori ty the T

< which hag did on JQ—~ G- 1O angd lwpt

onl b‘enﬁiirk; reminders till at last 1t was attended to

alld rejected vide hig ko, 505/Nachana cated 5-12-39,
7) I“!A‘l"[‘ﬂiﬁ- NOT PREVIQU SLY FILE Q OR PENEL_G vl TH wt IH ANY COUR?
The appliocant further declares that he had not
;f:(\ “le 00

NINEEN “PPlication writ

petl tion or suit



| regarding the mutter 1 11 respl'ec‘t of which this «ipdivat
has been made before any court of law or any ¢ther’
'autbori ty ;orahy other Bench of the Tribunal and nor
any such appliéatibn, writ petition or suit is pending

before any of them.

B) sl G SOVGLT FOR:

Ihe @pplicent prays:

(1) That the alleged resignation letter ob tained
forcibly by the respondent No. 1 from the spplicant
may kindly bé set aside zné the respondents may be
drected to put the applicent back to duﬁy fro'nﬁ ths

/

retrospective effect..
(%) Thet he muy be pald the cost of Xhis suit.

9) Therc 1s o prayer for any Interiw He lieft.



8J— Interim order—If Prayed for —NIL
9—Details of the remedies exhiusted :

The applicant declares that\he has availed of all the remedies available to him
Tunder relevant service rules.

1'(‘))k —Matters not previously filed or pending with any court :

The applicant further declares that he\'xad not previously filed any applicatior,

»ert petiton or suit regarding the matter in respect of wh ch this application has been

- made before any court of law or any’other authorlty\%) any other Bench of the Tribunal
~*-and nor any such apphcauon writ petition or suit is pe dlnor before any of them.

11-If application is sent by Regd Post, does the applicant desire to have oral
hearing at the Admission stage if so he must attach a self addressed

P. C. : Ko

]2-Part1culars of the Postal Order in respect of the appllcatlon :

(i) No. of I. P. O. 31’5/‘3148?5 , -
(ii) Name of Issuing P. O. mm-ﬂmgm, mahcmﬁ

(1ii) Date of Issuc 1 5e8w00
(iv) P. O.at which payable—  Allahabad Head Post Office

- 13— List of enclosures :

(1) Vakalatnama

el (if) One L P. O. for Rs 50/.

(iii) Tem documents to be relied upon

In verification

L yoha, £318yan thaaShriSf0 Tate hed AR.Eban aged 4
years R/O Wapo st Fursthar, Sulterpur and working asQx 3D MP i gefeghareby

verify that the contents from Paras | to 13 are true to my personal knowledge and belief

and that I have not supplcssed any material facts. Q;, -
Place — Aljahabad ™ | @b o LA oon

Date 30.9«96G19 . _ Signature of a.pplicant
o _ :
The Registrar, Central Administrative. :
Tribunal, Allahabad -211001 (R. K. Tewari )
S ¢ Advocate

154, Purushottam Nagar,
Allahabad—16
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THE CENTRAL ADMlNlSTRATI\/E TRIBUNAL

ALLAHABAD
MISC Apphcahon ,,,,,,,,,,,,,,,,,,,,,,,, of 199
Counter  Affidavit
-K' | . ' On
- beh;al(- of Réspohdent NG
‘.Q‘.\J : In A |
¢ . O.A No_.F....../1990
méi’\c}l Mm Kl'\CL‘Y)“. _...Petitioner
Vs. | .
Union oFlndiaapd Others.... .......................... Respondent
¢
0
K. IC. SINHA

Advocatg
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
 ADDITIONAL BENCH 3 ALLAHABAD,

S e Hooea ‘

CIVIL MISC. APPLICATION No.__ (0G5 7,;%1991 |
ON BEHALF OF

UNION. OF INDIA & OTHERS.  ARPLICANTS]
RESPONDENTS

I

C.A. HO.__ 794 /1990

Mohd., Il’lias Khan «Applicant
Versus

Union of India & others. Respondent s.

To

The Hon'ble The Vice Chairman and His

Conmpandon. Members of the aforessid@ Trikunal,

The humble application of the sbevenamed

MOST RESPECTFULLY STATES AS UNDER ¢

s That in view ¢f facts and circumse
tances esfated in hhe acceompanying ceunter

affidavit is in the interest of juystice that the




2.

interim relief claimed by the petitioner is

rejected by this M@n'hl@'TriEunalg

PRAYER

WHEREFORE, THIS Hon'hle Tribkunal may

graciously ke pleassd to reject the interim
relief a8 prayed ky this HMetitioner othervise

regponden ts would suffer irreparskle less.

Bt%ﬂw\}j .1991,
{x g,;\\&;%g;)

ADDL. STANDING COUNSEL
CENTRAL GOVT. |
COUNGEL FOR THE RESPONDENTS.,
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IR THE CENTRAL ADMINISTRATIVE TRIBUNAL

APRITIONAL Sébzc,!»t; + ALLAHABAD,
COUNTER AFFIDAVIT
ON BEMALF OF THE RESPONDENIS
AN
Q.A. HO. 794 of 1990
Mohd. Zllias Khan «applicant

Versus
tnion of Indis & others, Regpondents.
Affifavit of O P.0wpLl5s

aged shout SO years, /oS Row Vs Copd

posted as Superintendent of Post

Offices, Sultanpur Division, Sultanpnr:
{Deponent) .

I, the deponent abovenamedd do hereby

solemnly aiffirm and state on oath as vnder @

1« That the deponent is Superintendent of

post Offices, Sultanpur Division sultanpur and



-

2.

has besn deputed te file this counter affidavit
on kehalf of respondents and is well acquainted

with the facts deposed to below,

2w That the deponent has read the petition
and has understood the contents therein fully and

is in a position to reply the same.

3= That before giving parawise reply to the

petition, the following facts are beiny asserted
in order to facilitate this Hon'ble Trikbunal in

administering justice ;

&/~ That the petitioner was appointed as
Extra Departmental Mail Paon by means of an
order dated 5th February 1972 snd he is werking

on the pest with eitect frem 20th February 1972,

B/-  That on 28th April 1984, the petitioner
submitted his resignation on domestic ground, A
photostat copy of the application fer resignatien
and encorsement of the recording ef sald resigna-

tion letter and also the repert of the Inspecter
Post Offices,8erth sub=-Division Sultanpur is

enclosed herewith and marked as Aneaxugg_CApl




et

3.
to this affidavit,
c/= That in fact the aforesaid resignation

wés tenderad by the petitionsr in his own hands
writing. It igs further submitied that carlier
also on 9th Feburary 1984 the petitioner submitted

his resignation to the Inspector of Pest@ffices,
Noirth Subwdiviaibn;Sultanpur through Branch
Postmaster,Nachna Hut in fact the said resignation
letter 4is not aveilakle with the eoffice of Superin-
tendeohie of Post Offiéas,sultanpuf and as suc¢h on
28th April 1984 he again tondered his resignation at
his own will and he rightly stated that he will |

not seek any appeintmont nor any appeal.

- That on 28th april 1984, the said resigng ~

tion was also accepted and acceptance meme was sent
AN
to the petitioner,which he has received on the

same day. A photostat copy of acceptance mame

is enclosed herewith and marked as Annexurs CAZ

to this afiidavit.

e}a That the petitioner dié not agitate the



,

»

4.

matteL earlier immediately after receipt of the

acceptance memp dated 28th April 1984 that the
regignation lettar was urgent under threat or
coersien, the pleading which has heen taken by
him b»efore this Tribunal,neither the patitioner
has lodged a&ny F.I.R. that under threat tha resig.

nation was obtained,

£/ That the story of meeting with the

Superintendent of Post Offices les wholly
concocted and no such representation as

referved in the potitione® has been filed, It

is submitted being a member of Postal Staff,he
could menage to obtain @ostai certificates,but the

fact remains that he has neither agitated the

méttar nor filed any representation.

4o That the contants of paragraphs 1,2

and 3 of the petition need no comments.

S That thexmeiyxkrxcontents of paragraphs
4(1) and 4(ii) of the retition are matter of

record and ag such need no comments,
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A

et

G . 'That the contents of parag?aphjé(iii)

of ﬁh@ éatiticn are n@tvearrmcﬁ.anﬁ 2s such are
deried, It ig further sukbmitted that the ptitioner
absanted himgolf without any lesve or informatien

and he was found absent on the dap of visit of

inspecteor of FPost Dfflces,dl.e. 27th April 1984,

Tom That the contents of paragraph 4{iv) of

the pestition are not correct and as such are

doeniad, és sﬁét&ﬁ abovw,,fhe p@titiénei‘himseli
approached the appaintiﬂg authority énﬂ submitted
resignation on dsmestic ground snd the same was
accepted. It is ahsalutaly wrong te &llege that
sutherities 4id net wvant to fak@ work from the
petitioner and no such contact was made with the
Fegpondent no.l earlier, The stery o6 having forcible

resignatien is & concécted one,

(2 That the contents of paragragha &(v)
and 4(vi) of the petition are not correct and
as such are denied, Tven the issuance of letter
doted Sth December,1989 will pbt give period of

limitation to the petitioner as the resignstion
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was accepted on 28th April 1984 anﬁ’copy of

acceptance memo was received by the petitiener
on 28th April 1984 and as such the petit ioner can
not egitete the cauvse of action of 1984 at such

a belated stage.

G That the contents of mragraphs 4{vii),
4{viii) and 4{ix) of the petition nead no comments.
it is further submitted that the petitiocner was
paid the allowances,vhich wes admissikle to him
upto 26th April 1984,as on 27th April 1084 he was

abgent,

10« That in reply to contents of paragraph 5
of tﬁa petition, it is submitted that in view of
facts and circumstances stateé above, none of the
grounds tgken by the petitionsr are sustainabls in

the eye of law,

1le That the contents of paragraphs 6 and 7

of the petition nesd no commentss

12~ That in. reply tc contents ef paragraph 8

of the petition it is submitted that in view of
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Te

facts and circumstances stated above, the petit
is not entitled for any relief,as prayed in para

under reply.

13~ That in reply te contents of paragraph 9
of the petition, it is submitted that in view 8¢

facts snd circumstances stated sbeve,the petitiener
has falled te make out any case fer interference by
this Hen'sle Trikunal and as such the interim

relief is liable to be rejected,

14w That the centents of paragraphs 10, 11

and 12 of the petition need ne comments,

1hat the contents of paragraphs 1 and 2
of this affidavit are true te my serscnal kneviedge;
t ope of paras 3 to 9, 11 and 18 ace »ased ¢on
records and those ol paras 10, 12 and 13 are based
on legal advice,vhich &ll I believe to be true, Ne
part of it is false and nothing material has besn
concealed in it,

S0 HELP ME GOD.
e/

OEPONENT .



84

I, DsS«Chavbey,clerk to Shri KoC.5inka

ravocate declare that the person making this

affidavit end alleging himself to be thedeponsht

‘i knewn to me personally.

IDENTIFIER,

Solemnly afimmed before me on this [4/f day

V‘ N
of u&m 1993 a?t(zf Zq!)r‘fp/ﬁ by the deponent,whe is

i entified by aforessid,

I have saticfied mygelf by examining the
deporant ths t he understands the contents of this

affidavit which has been readover and explained to

him.

OATH COMMISSIONER.,
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IN THE CENRAL ADMINISTRAT IVE. TRIBUNAL O
ALLAHABAD BENCH - '

} Regd.A/D
o . - 23-A Thornhill Roa.
v _ | . - Allahabad,
) ‘ ’ ‘ . ?11081,
Registration O0,A,NO¢ ?Ekfyﬁ 0F 19 . ' , 'Zﬁ~
| | S6c T , AppLICAnn
Moh & 1l1iss Khan | Vo .
RESPONDLNT ‘
OhtI "raﬁth ""3 C T T S )
3% - o »—--w——wr-;--— . SN TN

| 5

4, “het 'am “riksh Pandey, ﬁﬁ§% ﬂFFim? et O, We UP Tircle Lu@kﬂﬁu-?.

; &, OGhri tard Lal i'*’amawv, Asott Supd t,Pusts OFFics of Sp-dt Moets
! o | : : '

Tultan uy, . S

o aow

Please take notice that the applicant. above named has presented an,
application a dopy -~ whereof is enclooed herewlth which has been
reglstared in this Trlbunal affd the Trlbun 1 has fixedth

tarch Day of T For‘ﬁmixaﬁrn. aweu cauae s te uhy bhe 7”ti?

booact cumittes,

if, no appearance is made on your behal O'your pleader qf by
someone duly awthorised to act and olead on your behalf in the said"

_appllcatlon, it will be heard and decided in your absance,

Given under my hand and the seal of the Tribunal thls j’jy ,gu-p y
of ;Aﬁnt' r’y 191’00 |

For Depdty Registrar
(Judicial)
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IN TlE CENTRAL ADMINISTRATIVE TRIDUNAL
nLl A4ABARD B8rEeH

0.AND. 724/90

-

m.hd Il Ii,a'-a Khanuﬂhv-----“---’—-—--“----n--.u‘Ap” li cant .
Vs

2%,1,91,

Hen'lustice K,%ath, V,C,
Hon'K,Dbay-va, ALY,

Issue notice to thc res~endents to shry causn
as teo uvhy the netiticn b not ainittcd and list this cuso
for a“migsicn on 4-3-%1 uhen it yeuld b: disnesed of finally,
The ~esprndents are diroctad te preduce'tha > cord of the
anplicant's resignation latter and the nri=mrs by uyhich the
r931gnatio—n was acclpted. ‘

Shri K.Z,5inbha c0trsel,1ccapts notics en behalf
of resnondnnts, Let cenies meant far the reaperdents be hzndca

- over to Shri'SInhp ulrnguith ceny of this erder,

b sdf | 54/
| A AL, T C;J%h? - V.E,

2 J)zw;&m, |
ve)ldy,

(r“‘f'

r

-

tEgIl‘u..L l) ; ‘h ~ T“?”"l“

Alakabad,
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N/i;]T;:?i; . —

@V IN JHO CENRAL ADMINISTRAT IVE TRIBUNAL | ([//

) O - _ALLAHABAD BENCH
X oM <5<' = Regd .A/D -
\ C . . ~ +23~A Thornhill Roau
: - .o . SRR Allahabad, -
Registration 0,A,NO: 794/98 of 19 211001
¢ . ' . - GJ." /(7/
Meh ¢ Illias Khan P APPLICANT .
Urs’ :
U 0iL.0thers . L SRR ... RESPONDENT. f
l . \ S MRS FUNUERT . L .
£ W e | |

4. Shrt Ram Briksh Pandey, ADPS OFfice ef CPMG, U§ UP Circle’ Luckne
§, Shri Nend Lal Pandoy, Rsstt,Supd ¢, Pasts Office of Supdt Plsts
Su;tanpur. .

Please take notice that the applicant above hamed has presented an
appllcatlon a dopy -~ whereor is enclosed herewith which has been
registared in this Tribunal attd the Tribunal has fixed4th

March Day"of 1991 . for admissien, Shew ceuse es te uvhy the patitio

be net sdmitted, . - ‘ I "
. ' | . | ' \.‘
if, no appearance is made ‘on your beha I oryour pleader ¢f by
someone duly authorlsed to act and plead on your behalf in the said

_appllcatlon, it will be heard and dECLded in yeur absance.

Given under my hand and the seal of ‘the. Tribunal this. 1iy¥ 30tﬂey

af Jenuery 1998, ' DV)J;
R Dbt
| ‘ M L - For Deputy Registrar
- o ST N . "(Judicial)
b ‘ ' -
f ﬁD%WPS\

-
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(2)
Details of Applicatien

1—Particulars of the Applicant :

(1) Name of Applicant ROBD, TILIAS RHM
(ii) Name of Father/ HI¥IREN. lgte Shrd A%Sad Rehin Xhem

v (iii) Age of Applicant 44 yeure
(iv) Designation & Particulars of Office Rz "y Sashane, Swrothe

where employed or was last employed

(v) Office Address 11y e ) |
(vi) Address for service of Notice Silage Moot Xerolber Pty W) Y

2—Particulars of thg Ré;pé;l&;nts . (1) mw:w (Peete)

(i) Name &Jor Desighation _ : : Wyw | . :
.~ mw« aite Greeth Sesratwry,
(ii) Official Address | inigtry Of ov Nl

(ii1) Address for service of all notices L '.‘.’m m‘&*“

L} 4
. S
3—Particulars of the order against which application is made :
(i) Order No, M3505/Vushana
(i) Date  bedBeB | |
(ifi) Passed by updS Peute Sultamyde “ :
liv) Subject in brief ““ fren service

~ I’

o

4—Jurisdiction of the Tribunal :

The applicant declares that the subject matter of the order against which he wants
redressal is within the Jurisdiction of this Tribunal.

5 —Limitation :

The applicant further declares that the application is within the limitation
prescribed in Section 21 of the Administrative Tribunal Act, 1985.

6—Facts of the case :

The facts of the case are given below. %
» | Q}‘@ S\ MUy
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4(1) This application is presented agalns t the lmpubneu
appellate order No. A SOS/Nacnana dar,ed 5~12-89 passed
by Superintendent of Pos &, Sultanpar (Respondent No, @)

vide cbpy &A‘Amexure A=1 on pago{’/

4(11) The applicant was an Extra Deparment;al Mail
Peon attached to Nachana Branch Post Office @3 0. in
brief hereafter) in A/c with Kurebhar sub Post 0rftoa
under Sultanpur Pos talv Diviﬁoq. He was appointed as
suck; by the Sub-Divisional Inspector (Posts) North
Sub Division, Sultanpur (Responden No, 1) (who wés in
those days called iuspector of Post Offices, Bust Sub
Division, Sultanpur) videH“his No. A/Nachana dated
5=2-72 copy at Annexure A-2 on page IO He assumed

charge of his new post on 20/2/72 and digcharged du ties
of his post satiSfactorlly t'.ill 27~4-84

4(111) The applicant ok leave on 27-4-84 ang had

gone to uul,.,.q)ur 1o connection with o private job

entrus ted to him by his Branch Post Master Nachang,

_On that very day the respondent No. 1 visited Nachana

' B 0. in connection with its 1nspection. Finding the

applicant absent from duty the leamed respondent No, 1
- directed the Branch Post Ma:; ter not to allow the

- @pplicant to be taken to duty,

4(1v)  On his return on the same evening vig, 27~1-84
the appllcant was informed by the BPM that the re:»pondant‘ "
No. 1 had forbidden the B.P.M from taking the appllcant
W duty any more. Ag Such the applicant egaln rusheq to
Sultanpur on 28-4~-8 mo roing and contacted the respon-
dent No. 1 there._ The leamed respondent No, 1
forcibly( obtained resignation from the applicant and |



———

~de

then allowed the applicant to go home. The learned

respondent No, 1 gave nothing in writing tc the
applicant. '

4(1v) The applicant tried his best to .;.-,ontact the
1ea<rxiéd Superintendent Posts, gultanpur (Respondent
No. 2 for narrating all that what had happened to
him but he was mot allowed to see the learnad Supdt.
(Respondent No. 2) on the plea that the Superintendent
was out of station. The applicant returned home and
submi tted an appeal to the learned respondent No, 2 :
on 10-5-198% vide copy of at Annexure A-3 on page ”
but the same remained unattended. He then contimed
Sending reminders on 22-5-8, 22-6~8, 18~10-86,
8-12-37 vide copies at Annexures marked A-4, A-5,

46 and 47 on pages D5 13, I4 = IS~/ ma
respectively, but they all remained unattended.,

i(vi) In the meantime Shri Nand Lal Pandey the
Inspector Post Offices, North Sub=Division, Sultanpur
and Shri Ram Briksha Fandey the Superintendent, Posts,
Sultanpur were bo th tl-ansrerred from their rgapective
Pos 8. The new Supdt. paid immediate attention to
the applicant's reminder. He asked for vide his |
No. 4 505/Nachana dated 18-12-87 copy at Annexure 4i-8

fon poge' ‘7 y & odpy of the applicant's original

representation. The applicent lumediately complied
vith vide his letter fated 29-12-87 .copy at Annexure
A=9 on page /@. Ip reply he received the impugned
letter No. A-S%/Nachan& dated §/12/89 intimating that

" a8 the applicant had submitted his reaignation the

same was accep ted by the: t.hen Inspector Post Offices,
North, Sultanpur. '




- —

. ,.)L(

-
4 (vit) It.has been relliably le_urnt; Wat the learned
respondent No.AE had also 1llegally connived with the
respondent No., § in getting the applireent; removed f‘mm‘,
his pos t. .This fact 15 also established from the
circums tantial evidence that the learned respondent No. 4
contimued %o keep a complete deaf ear towards the varioys
representatl.ona and reminders sent to him by the appli- -
cant which were all 80t suppres ged by the respondent
No, 5 who also did not allow the applicant tc mee the

respondent Nb. 4 on the date of occurrence viz, the
28th April, 19&

4(viii) The other circums tantial evidence of the case
is the alleged resitna 1on 1etter 8ald to have been
submi ftw Uy the applicant to reapondent No. § on
&-4,8%. The sune May very kindly ba asked for. Its

Perusal will give a clear idea that that wag g letter

‘dictated by respondent No. § and none-else. To have

a still more’accura'te 1dea of thig fact 1t ig huab 1y
reques ted that a few Inﬂyecf‘ on remarks m by the
learned respondent Ng. 6 during 1984 may also be called
for and the language of these impecti.on remarks may

be got compared with that of the resigmitton letter

alleged to have been submi tted by the applicant,

...r
\ Y

&(1x) Cne most important 1ssue at the last is that

to restrain him from Performingk his duties fmm 27-4 S‘iv
itelf, 1In caseof resignation the person resigning

his post is relieved of his charge only after tha
resignation has been accep ted and mot from the moment

he has tendered his resignation, Moreover the applicant



- on sending re

"wnd rejected vide his No.

7)

_6-- -
had been paid only upy tw-~+-8, This cleurly shows

that the resignation letter was obtained by forcs.

5) GRQUNDG FQR RZLIEF GOUSHT FO&:

The resignation letter was obtained by force:
(&) B'ecause the applicant was restrained from
Perforuing his dutles much before the resignation

wis accep ted.

(b) Becauée the languagé of the /resj.gnahio‘n latter
tallies with the language of the Inspeétion Remarks
recorciied by the respondent No, § in various order books.
of Post Oiﬁces of his sub-division during the year 183+,

This 1ndicates that the resignation letter was forcibly
éot wrl Lten by respondent No, ﬁ

A

(c) Because the learned respondents o, 4 ang !

connived together in getting the applicant removed from

his JOb the circums tantial evidences of which are as
long as respondent No, 4 was holding charge of Supdt.
Pos ts, Sultanpur all repre sentations made by the
apPlicant rewained unattended. As soon as he was
replaced by ano ther mjan Lhey recelvegd nltention and

were disposed of,

b)) diEMBEDL ES_EXHA 2lEp:
| , ‘I'he. applicant submi tied an appeal (against his

forced resignation) w the aprellate authority the »

‘respondent No. 2 which he did on 10-5-1984 ang kept

minders till at last it was attended to

A 505/Nachana dated 5-1'&89.

i

MATTERG NO'T I RAV 10U SLY i m.p QB LENDUNG WiTH any couur

had et

The 8pplicdnt f‘urther declares that he

S O
RO [ - c ot Sl nA o

‘tFlication writ peti tion or suit



(R

..';’-
regarding t,hev matter in respect of which this application
has been made before any cburt of law or any other |
authiority or any other Bench of the Tribunul wd nor |
any Such.applicatio,n, wrlit peti tdon or suit is pendf g

before any of them,

L o

8) RMMLEFS SOUGILT FOR:

The &pplicent Prays :
(1) That the alleged resignation letter obteined
forcibly by the respondent _No. 1 from the apphcant'-,

© . way kindly be get aside ar;igf:ithe respondents muy be

dlreclod to pul the sppldicont buck o dutly fwomw tie

retrospeclive effect.

(2) That he may be paid the cost of Xhis suit.

- 9) There 1s no Prayer for any Interim Helief,



{ 8-Interim order—If Prayed for—NIL .
9— Details of the remedies exhausted : ‘

The applicant declares that he has availed of all the remedies ava1]able to him

under relevant service rules.

f—"‘g‘““\‘
10 ‘Matters not previously filed or pending with any court :

The applicant further declares that he had not previously filed any applicationt
writ petiton or suit regarding the matter in respect of wh ch this application has been
made before any court of law or any other authority or any other Bench of the Tribunal
and nor any such application, writ petition or suit is pending before any of them.
11-If application is sent by Regd. Post, does the applicant desire to have oral

hearing at the Admission stage if so he must attach a self addressed
12—Particulars of the Postal Order in respect of the application :

' (i) No. ofI. P. O. m, Se4irrs . A

(ii) Name of Issumg P. O. V’MW{ 511 ahad

(iii) Date of Issue ‘

(iv) P. O. at which payétb-le——- : .All-ahabad Head Post Office
13— List of enclosures : - - -

s S P o .
(i) Vakalatnama
(ii) One I P. O. for Rs 50/- ~
- (i) Q‘m documents to be relied upon ’
_ ' In verification L

Lvgna, I‘nm gg/‘Shrl e Zﬂ% Ty RefeThum  aged 44
years R/O Wiipwt Lowotier, TWLWBWE o0d working asfy ¥ M ¥ aofighgrcby

verify that the contents from Paras 1 to 13 are true to my personal knowledge and bellef

and that 1 have not suppresscd any material facts. . .
Place — Allahabad | - @ Q&K@\D&@ |

Signature of applicant

The Reglstrar Ccntral Admlmstratlve Q“\Q T
Trlbunal Allahabad 211001 o (R. K. Tewari )
‘ Advocate

154, Purushottam Nagar,
Allahabad—16
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